IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- PRINCIPAL oeucn. NEW DELHI.

The Hon'b‘le nr Just’tce S.K. Dhaon, ch—ﬂu'frm
The Hon'ble ilr.__ B.N. Dhoundiyal, ﬂenber(n) ;

Sh. S.D'. Gupta,' cme? for the appﬁcants in,
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(delwered by Hon'ble Mr. B.N. Dhoundiyai Member (A)

As all the applicants are Area Vol mteefs




1.1.1993. Another o oF i eants filed 0. n.ﬂo4425.793‘
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'Thel'se't‘vi‘ces of Area Vo'tunteers are ;-

on 16.2.1993.
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The question 'of-continuation‘&f“;‘ﬁie'. serﬁees
of Area Vo\unteer was taken up by .-D‘e’ihi:agniéi;;fr}ation

tnth the Govt.

‘the Govt. of lm!ia,

appointed for M'MIm mdm
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by 31.12.1992, additional posts of APOs were to be created
as per approved noris and the selections be restricted to
5r;a Volunteers. - Instructions  were jssued to Cal
&epariients'to give preference to Area Vqlunteers for

direct recruitment as also for appointnent in the training

course for government jobs. Any A.V. not adjusted in the

above manner was not to be cortinued beyond 31.12.1992.

In 0.A.No.517/93 a plea has been made that
50le of these Area Volunteers can be absorbed in the
Planning Department and directions have been sought that

the respondents should do so without making them to

coapefe with the outsiders in a written test.

we have gone through the records of the case

and heard the learned counsel for the parties. The

learned counsel for the respondents has vehemently opposed
the applications ~on the grounds of nonsigning of
0.A.No.3488/92 by all the applicants, one applicant
& 539ning more than one app1i;ation and applicants not

having any right of employment in the absence of

vacancies. She has also stated the fact that app\icantsgr f

are not employees -but are Volunteers who are getfing .

G 4 anebaivaoe . oin el alndes

honorarium. The factlthe maximum age 1imit was 40 years
aIsd shows that the administration was not thinking of
taking them on regular basis,erhgif recruitment was done
for taking preventive steps after the out break of

cholera/gastro entritis in 1988. The learned counsel for

the applicant contended that the applicants were woiKing
as Area Volunteers continuously from 1989 and had been
appointed in open selection after being sponsored by the

Employment Exchange. The administration has found theif
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work -useful and had proposed to continue them. Out of 280

Area Volunteers remained to be absorbed, 288 can be S
absorbed as APOs and some Area Volunteers can be absorbed

in the Planhing Department. The ' Deptt. has aI}eadyl

bassed presidential order on 1.2.1993  whereby direct
recruitment in other deparfaent was stopped till the Area
Volunteers were absorbe&. He pleaded that tine. may be

‘

given to the department to absorb all the Area Voluﬁteers

and that this Tribunal supervise the absorption. He afso
argued that the central guidelines were not now applicable
as the scheme stood transferred to the Delhi

’

Administration.

& perusal of the records shows that though the
scheme has been transferred to the Delhi Adainistration. H
the Planning Commission insisted on the guidelines in the
A1l India ABS scheme may be fo11owed._ It is also clear
that positive steps have been taken by the administration
to adjust as nayv as Area Volunteers in different
depariments and -that for the approved plan for 1993-1994_ <
ptovisions have been made for this scheme. He have also
seen a letter dated 11.12.1992 whereby the Secretary,
Legal Cell, Govt. of India, Delhi Administration has
requested the Commissioner of Police to consider adjusting
the Area Vqunteers against the vacancies in appropriate
grades in that department.. It is not known-shaibag.lhere
has been any response from the Police _department which

would be ‘in a position to absorb a large number.

In view of the foregoing discussion, we hold

that the process - of absorption of Area volunteers in

different departments of Delhi Administration has to be
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expedited and the progress -has to be monitored aegularty;
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The applications- are, - therefore; disposed of with the 3

directions to the respondents to. take all steps for
absorption of- the -Area-Volunteers within a period of 6

months from the date'bf‘receipt a copy of this judgement.

The services of - the Area Volunteers shall continue i1t
all of them have been absorbed or £i11 31.3.1994 whichever
is later. At the end of this period, it will be open to
the respondents to discontinue the engagement though a
list of Area Volunteers still renainiﬁg to be absorbed may
be maintained for qbsorption against future vacancies. #As
& regards the relief ~sought in 0.A.No.517/93 we direct the -
respondents to ~strictly follow the instructions contaiﬁed
in circular No.F.3/11/92-services-11 - dated 1.12.1993 i.e.
only after specified groups of employees including the
volunteers of Urban Basic Services have been absorbed, any

recruitment from outside will be resorted to.

There will be no ofders as to costs.
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